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IN pursuance of the provisions of clause (3) of Articlc 348 of the Constitution the Governor is
plcased to order the publication of the following english iranslation of the notification no. 2/1/1-87-
C.X. (1), dated May 09, 2005 : ‘_'

No. 2/1/1-87-CX. (1)
Dated, Lucknow, May 09, 2005

IN exercise of the powers conferred by section 13 of the Uttar Pradesh Ministers (Salaries,
Allowances and Miscellancous Provisions) Act, 1981 (U.P. Act no. 14 of 1981) read with section 6 of the
said Act and section 21 of the Uttar Pradesh General Clauses Act, 1904 (U.P. Act no. 1 of 1904}, the
Govemor is picasesd to make the following rules with a view to amending the Uttar Pradesh Ministers
(Traveiling Allowances) Rules, 1997 namely:— '

THE UTTAR PRADESH MINISTERS (TRAVELLING ALLOWANCES)'
(FIFTH AMENDMENT) RULES, 2005

1. (1) These rules may be called the Uttar Pradesh Muusters (Travelling  Shont Title and
Allowances) (Fifth Amendment) Rules, 2005. . commencement

(2) They shall come into force at once,

. 2. In the Uttar Pradesh Ministers (Travelling Aliowances) Rules 1997, inrule3  Amendment of
in sub rule (1) for existing clause (c) set out in Column-I below the clausc as set out in  rule 3(1)(c)
Column-II shall be substituted namely:—

COLUMN-I COLUMN-IT

Existing Clause . Clause as hereby substituted '
3(1)(c} railway far¢s actually paid 3(1)(c) railway fares actually paid. .
e —roeee .. _for_ not more than four sonal—for—not-—morc~ than—_ four-—personal——— ———
attendents- at " the lowest cT‘ rates,==—z-"attendents 'at'the second class (sleeper) - - = :_ o '
whether *hey travel with him or preccdc rates, whether they travel with him or
. or follow nim. precede or follow him,
By order,
) NEERA YADAV,
. Mukhya Sachiv..
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